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None ap:ears for the applicant nor the 
f 	QOUJ  

picant is present in person when called; 

4, nor there is any fbrnal request for adjourn- 

a,rv-tw, ment when the matter was called • 	lbwever 

'1 .S.L.Pattnaik,Ld.Counsel for the Res1. 

v 
L. present and heard. 

In this O.A. the aplicant,Sri Lakhan1  has 

d 	th 	iction to be issu&d to the 

:ase the pension and all 

\ 	cyt pnsionary benefits to the applicant within 

stipulated time and also to pas: 	an ordr 

release an amount of Rs.63, 40/- (n)exure 

'6) in favour of the applicant as 4 ue ar 

le to hiinat an early date. 

) i have perused the rerds placed hefo 

:ith the aid and assistance o 

n:1,Ld .ounsl for the Responde' 

Tb 	facts of: the case ar 	that 	ii 

h A:aiVL 1 date of birth undisputedly is U.1.42 

(Q 	L-3 , :d was engaged by the Respondents Deparent 

n Casual Lallxilr with effect from 11.6.93 and 

raularised with ef 4 ect 	rom 10.3.95 vide 

office order on 6.3.95. 	He was placed in tht 

:cale of pay of Rs. 2610-3540 and his rate of 

'-asic pay was Rs.3030 044 th 	date of retire- 

nt 	t:::1 
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The epondcnt3 by tilç aoet-ii.d count. 

(no rjo1flnr his been filed h  the 04DP1 1Ci: 

has suitted that bebr his tetirmnt he 

had pensionable service of 9 years including 

%C .e'cent cf the 	vice he: had as casual 

nervic nit.h to :<rr 	tatu. As his total 

length of service fell 	1o; IC 	h ia 

ritltled to only service crtuity and DCRG 

çfl account of whtch the sanction 	to the 

t.une of Rs.63,4Q8/- was issued by the Sr.Divi- 

sional Finance Manager, South Eastern Railway 

on date nil at Annexure_1V6. It has been 

subaitted by the Respondents that the same 

amount has been actually paid to the applicant 

In vj; of the above facts of the case the 

zecon 1  pro1 er Of the applicant that the 

epondents shoulc 'he directed to effect the 

ravrnentof 

TUj 	74'fl 
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and DCRG, the question of considering hit'; 

case for payment of syperannuatedOl  

o@ not arise and accordin1y the first - 

- 	n.do y the appitoant is misconceiv: 

Prinri regard to the a 

caso nothing survives in t 

adjudicat!?n 


